
FORM No. -4 
See Rule (12) 

A.J4 ""THE CENTRAL ADMINISTRATIVE TRIBUNAL 
CUTTACK BENCH 

ORDER SHEET 

Application No ........... ...............(.?.J ................. of 2004. 

Applicant(s) 	 Respondent 	 ... 

Advocate for Applicant (s) ./ii/c 	C.4.cY/..Z2!c-1' .... Advocate for Respondent(s)........................ 

ç. p 

NOTES OF THE REGISTRY 
	

ORDERS OF THE TRIBUNAL 

/ 

or.i 1 .StC(22.4,2004 

ieard Shri A.iJas, lrned counsel for the 

1iCaflt anti S ri R.C.Rath, le-rned Standing 

ounse1(on whom a copy of the 	has been 

:orve6) appeariftg on behalf of the Respon1ents, 

2ne griev'ance of the applicant is 

iriile wOrking:s M.S.. 1 he was rnedicalli 

Loqoried and in consequence thereof,  

posted vine order iated 19 .12 .2003 of 

h.c Re..No,3 as 3unior Telephone 0por.tor, 
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ORDERS OF THE TRIBUNAL 

-taving heard the learned counsel € 

both the sides and having regard to the Issuc I 
raised by the aplicant in the present O.A., 

We are of ttie opinion that in the first 

instance, the applicant should bringout the 

contradiction in the order passed by the 

Sr,Divisional Personal Officer in his order 

cated 4.3.2004 anet appoal to him to cerryout 

dthe necessary amendment to the order in tcrm 

of the rules/instructions laid down in this 

regard. The applicant is, therefore, directcd 

to submit a fresh representation to the Sr, 

iJivisional Per3onnel Ofiicer, if so advise, 

61 

H. h tne stipulation that he would continue 
A. 

to draw his salarl, in the scale in which he was 

working on a regular basis at the time of 

medical decategorization. Thereafter,by virtue 

of Office Order 14'o.30/04 date(l, 4,3.2004, the 

Senior L)ivisional Personnel Officer, (vi(5e 

Item - 3 Part-A of that or(er)declarc6 that 

tne applicant has been posted as Junior Teleph-

one Operator in the scale of Rs.3050-450/-

by down-grading the post. It is the case of 

the applicant that by operation of this ordcr # 

ciate( 4.3.2004 his interest has seriously been 

jeopardized as he has been posted against a 

lower post, in violation of the existing 

instructions in the mntter of of:erJj:g alter-

native job to the medically decategorize( 

employees as well as in deviation of the 

instructions issuec.t earlier on 19,12.2003, 
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wLthuit o 	iod of 30 days from the date of 

receipt of copy of this order, The Respondents, 

porticularly the Sr.Divisional Personnel 

dfficer, is cirectad to consider the matter 

ii the light of the rules and instructions 

joverning the field and pass appropriate 

orders thereon within a period of 45 days 

trom the date of receipt ot such representation 

from the applicant, which in our considered 

VieW would meet the ends of justice. 

with the observation and direction 

ode above, the D.A. is disposed of at the 

admission staoe. 10. costs, 

3ince Senior Divisional Personnel 

Officer, East Coast Railways has not been 

rade as Respondent in Lhis case (to wh 

soeific direction has been issuee above), 

iL is ctirectec that the applicant should 

file extra copy of the O.A. along with 

required postages, whereafteL Reqistry is 

irccLod to send a copy of th& O.A. along 

with copy of tftis order to Sr.Divisional 

Personnel Officer, East Coast Railway, Khurda, 

ttk 
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